307 Salaries and Allowances of
Members of Parimt. (Amdl.)
[Mr. Chairman]

Amendment made
Page 1, line 4,—
Jor “1971* substitute “'1972" (2)
(Shri Raj Bahadur)

MR. CHAIRMAN : Now, the question
is.

“That Clause 1, as amended, stand part
of the Bill.”

The motion was adopted

Clause 1, as amended, was added to
the Bill

Enacting Formula
SHRI RAJ BAHADUR : 1 beg to move :
Page 1, line I,—
for *Twenty-second’, substiture—
“Twenty-third.”” (1)
MR. CHAIRMAN ; The question is :

Page 2, line 1,—

Jor “Twenty-Second” substiiute—
“Twenty-third" (1)

The motion was adopted

MR, CHAIRMAN : Now,
is:

the question

“That the Eaacting Formula, as amended,
stand part of the Bill.”
The motion was adopted

The Enacting Formula, as amended,
was added to the Bill

The Thle was added to the Bill.
SHRI RAJ BAHADUR : ér.lm:

“That the Bill, as amended, be passed.”

\
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MR. CHAIRMAN : The question is ;
“That the Bill, as amended, be passed.”

The motion was adopted

16.37 brs,
NATIONAL SERVICE BILL

MR, CHAIRMAN ; Now we take up the
next item, Mr. K, C, Pant

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : I beg to move :*

“That the Bill to provide for the registia-
tion of qualified persons and for the
rendering of national service by such
persons and for matters connected there-
with be taken into consideration.'”

This Bill was introduced in the present in
the present Lok Sabha on the 5th April, 1972,
It had been introduced earlier in the Fourth
Lok Sabha on 26th August, 1970, but with us
dissolution in December, 1970, the Bill had
lapsed.

The main objective of the Bill is to ensure
that engineers and doctors are made available
in adequate numbers for the defence of the
country and for other activitics of national
importance, such as, family planning program-
mes and health services 1n rural areas, con-
struction of dams in remote and difficult
areas, elc.

In the wake of the Chinese aggression, the
Government formulated a Compalsoty Liabi-
lity Scheme whereby engineers and doctors,
upto the age of 40 and 45 years respectively,
in Government service or in public sector
undertakings, wers mads liable to render ser-
vice in the Armed Forces or on work relating
to defence efforts anywhere in India or abroad
for a period of four years, Experience has
revealed that the Compulsory Liability Scheme
cannol, by itself, be relied upon to provide a
sufficient number of doctors and engineers for
the Armed Forces of the Union or for other
forms of natiomal service, It is, therefore,
considerad pecessary thet this liabillty should
be extended to all persons who hold recognised
medical qualifications within the mesning of

*Moved with the reconimendation of the President,
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the Indian Medical Council Act. 1936, ora
degree in Bogineering or Technology, or both.
It is aleo felt that the Scheme should cover
any Rind of national service which the Govern-
ment may specily and that the Scheme should
not be restricted in its scope to defence efforts
only.

SHRI 8. A. SHAMIM (Srinagar) : There
is no quorum in the House,

MR, CHAIRMAN : The bell
rung.

is being

—Now there is quorurn, The hon. Minis-

ter may continue,

SHRI K C. PANT : As I was saying, this
will have the advantage of widening the base
of recrntment to the Armed Forces of the
Union and will also help m ensuring that
doctors or engineers required for other activi-
ties of national importance in civihan  depart-
ments become available.

When the Bill was introduced in this
House, some of th: hon. Members had obiected
1o it on the ground that this Bil is out of
place 10 a situation where there is a surplus of
engineers and an adcquate availability ot
doctors. 1 would like to reiterate here that
in spitc of the fact that over 19,000 graduate
engincers arc secking jobs at present, the
Ministry of Defence are finding it difficult to
recruit eéngineer in adequate numbers for
defence purposes.  Similarly, the vitally impor-
tant programme of extending health and family
planning services adcquately to the rural areas
has been affected because of the considerable
shortage of doctors in the primary bealth
centres, As on 30th June 1971, outof 5,127
primary health centres in the country, 175 had
no doctor whatsover ; 2810 centres had only
one doctors against the normal sanctioned
strength of two doctors. Even in the fore-
seeable futurs, difficulties in attracting a  suffi-
cient sumber of doctors to Government service
in rural ateas are likely to persist. This
shortage has occurred in a pattern where one
primary health cenire caters to 80,000 to
1,00,000 populstion, The shortage would be
further aggravated when the mumber of pri-
mary heaith coutres is increased to eosure a
more intensive ¢overags. The hon. Members
are aware that owing 1o the unwillingoess of
dociors in some cises to go to rursl areas and
their tendeacy 1o stick o towns, the medical
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and bealth cover that we have been able to
provide to rural areas is still very thin, There
also exist disparities as between  different
States. For cxample, the doctor-population
ratio for Himachal Pradesh is 13,008 ; Jammu
and Kashmir, 9850 ; and Nagaland, 9545, as
against 5200 for the country, As this hoaour-
able House is aware, steps are being taken by
the Mumnistry of Health and Family Planning
for atepping up the overall availability of the
doctors, but in the light of experience it scoms
imperative that in order to ensure adequate
provision of medical and heaith and family
planning facilities in rural areas and to remove
disparities, the element of compulsion should
be brought in.

Sir, I shall now deal with the salient fea-
tures of the Bill,

The aim of the Bill is to ensure that sui-
tably qualified engineers and doctors are
secured for activities which are important from
the national point of view, WNational service
as defined in Cl12 of the Bill includes not
only scrvice with the Armed Forces but any
service which is likely to assist the defence of
India and civil defence or the efficient conduct
of military operations and incuides such social
service as the Central Government may by
notification specify in this behalf,

Clause 3 of the Bill secks to restrict the
period for which quahfied persons may be
called up for rendering national service toa
period not exceeding four years. The liabiity
of a qualified person to be called up for natioa-
al service shall normally come to an endon
his attaining the age of thirty years.

The Bill seeks to provide for compulsory
registration  of persons liable to perform
national service. At the time of registration,
the choice of the registrants between the Army,
Navy or Air Force will also be noted, if indi-
cated. Those who are serving inthe Armed
Forces or Reserve shall not be called up. The
The persops called up for national service
would receive such training a3 may be
neceasary. -

The Bill also provides for payment to pes-
sons called up for rendering national servite
of remuneration at a scale which is not lesy
favourable than the remuneration admissible to
similarly placed Goverament employees,
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The Bill provides that those who return
after completion of their period of national
service shall be reinstated by their former
employers in their previous occupations on
terms and conditions which are not less favour-
able to them that those to which they were
entitled before they were called up for national
sdrvice. It is also provided that in case of
uny dispute regarding reinstatement, the matter
will be referred to the National Service (Hard-
ship) Committee for decision which shall be
biading. Safeguards are also provided to
ensure that persons reinstated are oontinued
in service after reinstatement.

There is no provision for exempting any
category of people from the liability for nation-
al service,. However, the person called up for
national setvice can apply to the National
Service (Hardship) Committee for postponement
of his call-up on grounds that exceptional
hardship would result if he is drafted for the
national service.

The Bill provides that the Government may
require any employer to release any qualified
person for employment in national service
within a specified period.

The Bill also contains provisions for penal-
ties for offences indicated in the Bill,

The Bill also provides for appeals to High
Court over the orders of National Service
{Hardship) Committee. But such appeals
have to be certified by the National Committee
as involving substantial questions of law, The
Bill also imposes certain obligations upon
universities, educational institutions, District
Magistrates and State Governments 10 provide
information about qualified persons liable for
national service,

Under the Bill, the Government is required
to register and enlist qualified persons and
other items of work connected therewith will
be done through the agency of employment
exchanges and & hesdquarters cstablishment
would be set up to consolidate registration
particulars and act on indents, issue various
motifications and notices, etc.

The Bill also provides for constitution of
a Nationdl Service (Hardship) Commitiee
which will declde on applications for postpone-
ment of pational service and enforce relnstate-
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ment of an employee after completion of the
national service, The Committee shall consist
of three members of whom the Chairman  will
be a person who is, has been or is qualified to
be a judge of a High Court,

The expenditure on account of the staff
together with incidential expenses, will be
about Rs. 5,57,000 per ycar.

Clause 36 of the Bill gives power to the
Central Government to make rules for carry-
ing out the purposes of rhe Bill. The matters
in respect of which such rules may be made
relate to the principles governing the calling up
of persons for national service, form and con-
tents of the National Service Register and the
Certificate of Registration, priorities in accord-
ance with which qualiied persons may be
enlisted for national service, scales of travel-
ling allowances required to be paid, etc.

Clause 37 of the Bill empowers the Cen-
tral Government to mahe regulations, The
power of making regulations 1s confined to
making provision for the examination of physi-
cal and mental fitness of qualificd persons
subject to registration, determination of the
categories to which the persons who have been
examined should be placed and specification of
the principles to be applied and the circum-
stances to the considered by the National
Service (Hardship) Committee while hearing
an application for the grant of postponement
certificate,

The matter in respect of which any rule or
regulation may be made are matiers of detail
or of procedure within the scope of the general
provisions and guiding principles of the Act
and it is not possible to provide for them in
the Act. The delegation of legislative power
is, therefore, of a normal character.

I do hope that I bave been able to explain
to the satisfaction of the Members of this
House the purpose and scope of this Bill,
May 1 add that besides ensucing adequate
supply of doctors and engincers for the defence
of the country and for national development,
the proposed legislation also can help to kesp
the couvntry in a state of preparedoess as far
»s the need of these two speciafised categories
of maspower in any emergency is concerned ?
With the data that will be avaljable consequent
on registration, it should be possible to call
up doctors and  graguate engineers at short
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notice. The powers conferred by the Bill
may also help in removing disparities in  res-
pest of availability of engineers and doctors in
different regions of the zountry.

The period of service is restricted to omly
four years. The hon, Members will agree
with me that the country does expect that our
young engineers and doctors on whose training
and education considerable expenditure has
been incurred from the State Exchequer, are
available for service when the national security
and natlonal development so demand,

It is concerned that in the course of imple-
mentation of a legislation of this nature, we
are bound to come across some persons to
whom hardship would be caused if they were
made to join duty in pursuance of the enlist-
ment notice. The Bill makes a special provi-
sion for considcration of all such cases. As
1 have said earlicr, the Bill requires the Cen-
tral Government 10 constituic a National Ser-
vice (Hardship) Committec. It also empowers
the Government to sct up Regional National
Service (Hardship) Comnuttees for such regions
as it may think fit, The constitution of these
Hardship Comenitrees will be such as will
inspire vonfidcnce and will ensure that all hard
cases aie decided in an objective manner.

I hope. the House will welcome this Bill
and accord its approval to the Bill,

MR, CHAIRMAN : Motion moved :

“That the Bill to provide for the registra-
tion of qualified persons and for the sender-
ing of national service by such persons
and for matters connected therewith, tbe
taken into consideration,”

Shri_Pandey.

Mo wwiaroaw qiew (Azakx)
warafy Y, oefia dar fadaw segm @
JC amAw weft off ¥ Sy¥ gy § @
w1, Ay 5 oy A mee gt @, A
O ¥ o off et vt §1
swre ®7 afafras gagde forea # o
§ 1 & wuwar ¢ 5 T § T AT
qg faw agt oA Y J=r N Ay 9g
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&w & s aft vt damell & fen weoft-
frda ) sravaTar Y, a2 H &) ArEavEsr
g1, oY 3 Jara) #Y g wAr wifgm
Tad £ & g7 99 @ 757 | fEA g
w139 g 9 W eqra g wfgw fF
aifa? ot ¥ N qrewd gow R
&%) & gon #, fo oo aw wieeEd AE
wd | goTd Ay ear A XX gow g2 § wmr
F4O F ORI TW ST R @
&Y Aczr & ford qar 9% aF 5 afac
Trezd wrgadt ¥ de/ § war aqz w@y
agl Y ? gveq AiAl § 4T 9 g B
agt arfeardt da ¢, 9 fog? Ga ¢ =gt
AMFT F AT AT 97T T £} a7 wgAd
TH o sAE) oA gar
wAl § 5% tA yAn O afrar g @ ge
A Fw ¢ faa awg y v
813t & sfa snafea 7 § 7.8 agr A
a8z 3@ W T ArErg ¥ 70-71
areer dmwg @ P § qam owar
fe %€ e el & TeeX ST 997 A8 w37
AL yoArgedic & & arg o 3gr wrar
WA FRN 1D IFNE 5 Wy Y
oY F § I TwzE A arfenfis w6
arsat & A A1 T faafga & g
ITH Tt Y foer @l glawsi s
A €Y | AT N ATERa §oy d21
2 OR grog Al § 9@t SMAT 68
aE17 9% g FT TG A WA &Y
a%ar & fF & o7 g9a awaate &Y fw
TN agi MET A wAr Sfaa g
wwed a1 sfemiane® g1 & wgw g
fr T8 g 9T Y ag gueT fadas s
¢ @t 3 qfcfeufagi 1 ) 3@ & Y=y
st wifgy fae® sror wed 1 anr
aiql & FT AP JATZYET AR wfge
qi% ¥R &W & foq skt @, for
w1y xg wfasdt enfar 1 o9 ar suy
ZHT O FET FT ), AT €7 OW
&1, wgt T AT A% W1 w0 0, A @
weqal g e ag qwee § foq ol gwiy
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[ sesftarTram qit )

g il A gw faw wr ady A ¥ 39-
qyT Y g%

gafrad & a ¥ € T vy A4r
& gordl &) ararg % q ¥ § 1 I
FaMidMrsgamr e 3 A &
§8 RzH § fifwd a1 I war W
frar nar § 1 gEd G g fadas BT
W19 37 9T F3qemA oAy angd § fv ©ow
oy ¥ fou a1 s qF ), wrcad o
{37 w9ar A1y 39 aw F IW ¥ feg
afrnd § | A9 T9 IFTT ¥ FFRET FIHT
AT AT NI w2 §, frc Ay qw A
& @y 7 @ ar e fedr usa
fradarag H @ od N sawrr ot
g Frasar § afx A9 T AWR &7
FeET @I £, g A W @) A1 N w= W
#Y 1 % fou arawgear g § @) waes,
Nfad AT gat &F 7 A agw v
Jid & &1 woew frar §, s Fag A
g 3w qfifeafa @ g9 N & avwaa:
ardf, 7Y A3 UaT O F Agh 9T ITAEE
T gNfrad N snavawar § agi 9T 39-
gr geEr # ofifad et sred ad
faed slx zdifey sowt Awee afadw
faw =% o) smymawar ¥ § o 1w fae
® 31U A9 I JArF grA STW ARy
g faw ¥ wgr myr & afz A€ oy A
13, 3% £ Frm gAY I qWY ¥
fou #3 € arht O fF @D fr
B15-§ 0% wrewr & frad qog & vEw
BT o1 @war § ar AdY | Ok ART og
syacqr weX § | SfFT e fag wa W
ot arex § fr 9% @rer faater @1 g¥m
fir wdi 747 o wge § ) o o faaor
w a3 ¥ T1g afy Iuw Tew faem §
oY ag wrgr oy wwar § 1 dfew ¥ P
& P oy g srere o ofdfiafiat wif afr
dur W forey crewr ¥ oy wfedw ¥
ar & dare g
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Wy 30 af W) vy aw & fog IaE
afrdw Jar wrgd §, dfer R @ fam 3
ag wf 7Y fewrt faear fe afe 30 wd
a1 ¥ a7 ag MA@ § AT F9q W
™ QAN A afy iz ge afew
orr B WX Ay IR ¥ erov
Juw! age g faelt @ =
R A 47 TOR W ATeE W R
fraffag AT omar & wg ad &
XA I WY gEU InwrawE & 7
Iae fagfe & snune a% @7 7 &t 2w
a g e a3 dwme sfag @ & a1 Iz
awI yHar 65X 1 g we AT o faw &
¢ sugeqr At § | O WYE Ao Ad
 forad 3awt arge &1 Awd fow g

& et wEtag & wrn wgm, Awwm
afaw faw & o § a9l @orwr fe *-
-t dwae afaw gelt o fea-fead
aifes 7% f5 Y73 WY w1 g o
gt fgr & g, ag wy Afefadwr ¥
afed swifes #3001 & s sgar §
fir orgt onad o, A et cavRd W
T TATL, TR FoTAT § FfAdy K Aw
#T aar fx P fs &% wlad wd @
&6 § T et Fay B weqT AT wwd
mfw forash sy afeg sra wor gy §
ag i o &% o ¥ W & fog Saw
ferar o < &, oe xO® ST v oA F
I wwEAar ot |

¥ g fdaw & wer ¥ gemw @R
g WA WA oft & fadgw wer wgm
f ag ag ward s o v afeg ¥ 4@
T § I wrh o sfew N @ mod
ot ? gud ag fr aft fesfl afufeafirl
¥ W 7wt Wiy ) Awwe grifig W&
Orft alte suet 3fwr grn & fog sww
faar argerr, aite ofe A7 diw ¥ oar
wig o ag fexr qramge ox By e b
#feww araegw ax a1 W for aRE
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qu—arfs 0 avh sfomf § @ T
q% | T T4 9T Aot Agieg sar & afe
ag wgwa A & 5 owor M w1 d Qe an
e o dy qov ¥ g e
o T were WY qfefiafaat odf A d=n
& fagd g ¥ ol §, foud sl
Hal ¥ amwT ¥ @sery wW w7
five wiy g Twed & a1 i ), a
gat @y g foras) T e W wA
AR ¢ ¥ TIHT WA HT 7% | wWE o
A1 IR FAT 91 Al wd wnd foredy o
Tt § ond, 3§ afaw dqwaa § aife ¥
T & ol ¥ o7 o ogi it S ady
arar wigy ) oY grea ag § e fred d
arfearel ot § amE oo few
dred ¥ AT @ &, wameat W §, Afy-
fesw oY §, Aifewr oveed aff € (@ anmw
s} aft x afcfeafani o1 w@ foed
TF2T qEE IIHT T FT q% AT @A
#Y dear # mEAdy §re ded ¥ go
g agr v M Ny o frw @% ) o
wIT e T et o, famer ang
AT qTd ST wEd §, A Jured| w7
o AW 5 fre g¥ Al qw I JE)
¥ wrfera & &%)

¥ Wil & @iy & g9 fadaw 8 W
Aot ¥ gEwa YA gT dN N ¥ AW
war wign fie &% o fadew FeaT § =W
9% ag 9w fawnT w4

oft foreme fy (Niw) : WIRAE, -
aw gfaw faw, 1972 & wowew § dar oot
g & Wy fr e wderd v T
¥ qg® ot ot @Y, et Frowew wAX R
wifire 61 mft, A g wwh &
famm 8 wg o wff &=t wm T R
fir 175 2% wrend e dweat § gt TR
wft § 1§ awar § i pud o ofiew 61
Wiww et oy fr wree fas &
x T & wreey o e Qe § ol
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£ 7 a1 g wred WY Rwd o qifeh
¢ a1 3u¥F NE w4 & el a9y ¥ TwRR
agf Ay o 7

a1y faady off aoade & wgf A3
a7 T} &Y wor wrar § s W Yew-
AfQT I ] ¥ 971 TF avg ¥ qq
TN T A3 § AR ag Ao g ¥ Y
Y AT wWed | gurd v A fedfazy
qgifedt & faast aog & wrwex adf s
Fraer w1 s w1 & 5 geew
TR O gU A ww IR AR A
fredt 81 @0 @@ TR Fed @
fs fecda@r & Toed ad &1 wad o
X9 KW M | W w@ oy
g gt o faege  sfafua & §
gramfai § ot d 5o aff wwwd §
TGt AT A9 A3 OFA F1 qAX F
g IT AT AN F NI ¥ Frw fas-
oy 7@ ) wier anw sl dfgw
dfedt 81 I s wfkr ) w@h e
cxafifcgre Ted  #), faae In-aq,
T2g-9:3g a1 % afag @ 7 2, A
woqr wifge 1 fgm ofad &, g ¥
anfead) afar gf ar gak of e & =gy
o 3 TR W wam wifgr @ W
apwdt €1 | AT gw agi 7T AR-AT awe
Y VAT g } ) WX OF S R wgh
gy 70w &R 1 F9 Afgy § T @ @
qT IA%T Tury et v T4 & § g
g T @ v gver e vt

17 bes.

tw faw & e At 9 T O ar
&%, ot & cowr sy w€qr, e ol
qgt ot O o T Sy qer A &)
ew faw A swurl o deR ¥ o wee
§ f aelt gt agt Sefaee il orwall
writ o g et ot 1 g oyt wreedt
sre vt ¥ Y€ oot WY § o
wagea &1 ey wg wiey & Fs I



319 National

[ foraerrey frg )
gfae @ fewiicdt §), orane W fae-
A D1 wed O Faw ow fawifcd
I 2 TeE § e IAw
For A orf arft &, faw & srawrn &)
gas@anaM § @ gvw & @ar
T I | AFO X A & dfew o
TET A |

97 39 faw & g fewr § fs
oY o sredY Ag T ww A AT
IR AT T aF § SNEAW W IE
fear o awgr § AR Wi W fear o
AT E | ST A1 W ATAVGHAT TG
2 1 Io% qrE a9 sHed AT genfod
2 SfeT N Wt 1 wrgmrEt o) A R
AR A qq A W faw Ay ¥ q
S AR A T T F oAy AN & 3N
trgr awr i 2 sreed ot eitfRad
71 v AT dar wEl AEET A %,
TIRY 2@a) & ey agy o & 1 ¥ Swar
g 5wt aquat ifew dfedt w1 37
Ll

s Fgru gy o WY AT F
HTA FT AAT FAATAIT § 1 AAW w4
T AT gww ;A wifgg 1 afx g
rrhfrad sk erved ® sfeg ¥ @ ot
af g af QA adr § 1 a¢ fo®
e hif & fon gréfag dur w3 @ g,
Tafen & aee ¥ Frder so W fie
g T wrfawE) 9 dver-ar @Y e et
&% o ¥ WMy )

o &Yal & w9 #fwss parfrm
at gzey ¥ fog q@ad % fog s
w1 13 o1 14 % four § 5 479 wad-
#z forrel qemh § 3¢ wwrew X wwR
b ) arad gaey awd) afY v § 1 ag el
¥ & fF s fodt woht &) sfaw & @
§t &, 8few ag srewra ovar § fv & fm'
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g fr xudt ‘& & o w@’ g g
frest wry dferss gafadan & feg
Ted AN WMAET Ao IW T wfgg

W G § W Y o) de sy
TRaT § IR ot fedez § 1 wrw 25 (d)
Fagd:

“he shall be punished with imprison-

ment which may extend to five years and also
with fine which may extend to two thousand

Tupees.

T AT O T A9 I 1197 ¥ gAw)
gréfmg wwar & 1 afy Af araeawar g,
w4 B gAwEar g, cIwe AfqRw ¥
fog snawwar g @ dq WA W afuw
a7 X aFy 8, SfeT Ay ¥ grow & qux
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R, 8 AT ¥ YT F AFEIT ITEY
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T § 9%t graT al @ srar gy o
Wt 5@ fawr & srawTa) ) ogar § SR W
¥ der lt §, Wt T O &
# o cwor ¥ v Wd § ) SAN Wi
W 3wemh § gy few sy
TR oy 9T sy ek § Wfer
ary & grony ¥ Sy off Y awd

ot 9 et & v faw v g
v g dfex ag agdw e g fe W
¥ pifey § Tg At woeT ey @
e v WA fedew wt
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SHRI SOMNATH CHATTERJEE (Burd-
wan) : 1 generally support the objectives
behind this Bill, During emergencies or to
achieve some social objectives, it may be
necessary to have a cadre of eligible persons
such as doctors and engineers whose services
could be called upon.

This is a peculiar state of affairs in this
country. There aré unemployed doctors and
engincers, Yet law has to be made for
obtaining their services tn carry out or imple-
ment various social welfare schemes and
render military service. That shows that
there is a bottleneck somewhere, asa result
of which unemployed doctors and engineers
have mot been coming forward in sufficient
numbers for the purpose of rendering service
for the country. No easy solution could be
found. During the last 25 years, the situation
ha: not developed in which these technical
people could come furwaid and spread out
to the villages, and render service in primary
medical centres whete there is more need for
their services than in the cities. It has to be
looked into ; why there has heen this dizincen-
tive for doctors and enginecers. However,
since this Bill has come before the House we
are supporting the obiective behind the Bill,

It is now late for giving amendments;
perhaps they would not be considered. So, 1
want to make some suggestions about the
provisions of the Bill. [ shall first refer to
the definition of ‘national service® in the Bill,
I agree with Dr. Pandey that it would have
been better if there had been a fuller defini-
tion of national service,

In the Statement of Objects and Reasons
some of the things had been mentioned such
as construction of dams in remote and
difficult areas, family planning programme
and heaith services in rural areas, etc. There
is no reason why these objectives could not be
given in the definttion oclause itself 7 Why
should it be left to the rule making authority.
That would have made this Bill self-justifying
aod it would have attracted probably the
attention of the unemployed people much
more,

Clagse 7(2) on page 4 says that every
qualified person enlisted for any national
service shall be bound to serve in any position
or poat to which he {s appointed ..Such posts
should be commensuriate with the educstional
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qualifications and experience of the persons
whose services are to be utilised. If you
appoint a doctor or engineer to any and every
post, it will not be conducive to get the best
out of such qualified persons, and there
should be a tendency to avoid enlistment by
these persons although they may be un-
employed.

The proviso to clause 15 says “Provided
that such payments shall be on scales not less
favourable than those admissible to persons of
like qualifications, experience and length of
service in similar positions under the Govern-
ment.”" It shows that the Government are
bound to pay the same emoluments which
their employees are gatting,

But, Sir, there is one suggestion which I
wish to make for the Minister's consideration
vz, ; should we not make it specific that those
qualified persons who are enlisted, who are
already employed, should not be given any
emoluments which would be less favourable
than what they are getting under private
employment. If the enlisted persons find that
they will be given much lesser salary and
their service conditions would be much
worse, there will again be tendency to avoid
enlistment and it will frustrate and defeat the
purpose of this Act.

Clause 23(7), at page 14, provides that if
an enlisted person has rendered service for
the period mentioned, then he can go back to
his old employer and he should be given such
terms and conditions to which he would have
bexn entitled had he continued in that employ-
ment. Sir, my suggestion for the Minister's
kind consideration is that it should be made
clear that those persons who go back after 4
years of service to the country should not
losu the position they were occupying at the
time of enlistment. They should be ensured
promotion, the scale of pay, increased allow-
ances, which they otherwise would have gof
had they continued under private employment.
This would be inducive for those persons who
certainly would not like to bolin worse posie
tion after they go back to their old employer
alter serving for four years, giving four years
of life, to the country.

1 would also request the han, Minister to
frame regulations and rules to the effect that
amongst the enlisted persons those who are
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unemployed for job under
Service Scheme,

this National

The last provision to which I would draw
the attention of the hon. Minister and the
Members of this House is with regard to the
provision for appeal. Clausc 20, sub-clauses
2 & 3 provide for filing an appeal against the
decision of the National Service Hardship
Committee. Sir, the object of this provision
in the Bill will really be frustrated because an
appeal will be permitted only in a case which
involves a substantial question of law, But
Section 19 makes it clear that enquiry by the
National Service Hardship Committee would
be only with regard to finding out whether an
exceptional hardship would ensue if a qualified
person was called for national service, That
would essentially be a question of fact 1
cannot imagine how a question of law would
be envolved in a case where the enquiry would
be an objective enquiry based on a particular
state of facts so far as the qualified person is
concerned. Therefore. the provision will be
instructions and can hardly be taken recourse
to. 1 cannot imagine how a substantial
question of law would arise in a case of en-
quiry on facts, Therefore, when the obiec-
tive is to provide for an appeal to the High
Court concerned, the provision should not be
made as it would be a wholly useless because
no recourse can be taken to it,

1 would like to make one submission, be-
fore I conclude, to the Hon'ble Minister In-
charge on the Bill viz., if some sort of
assurance could be given by means
of framing rules or by incorporating
suitable provision in the Bill itself. It may
be that itis very difficult to give a definite
assurance that all the enlisted persons who
complete the period of national service will be
given definite opportunity of employment
under the government. It might be difficult
to give all of them, though they would be a
desirable state of affairs, but at least some
provigion should be made, or some indication
should be given to those persons who get
thomselves enlisted for natiomal service, that
after their period of service is over, their case
would be most favourably considered by the
government for employment in some other
department where they can be ueefully
employed. After all, this country does mot
like to see that these dootors and engineers
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should be unemployed even for a day. Itisa
shame on the entire system that we have to
bring about such a legislation when there are
thousands and thousands of doctors and engl-
neers who remain unemployed, yet we cannot
attract their services for the purpose of the
country, because adequate inducement is not
given to them, The service conditions are
not adequate and proper which will make
them give the best for the country. With
these words, I support the Bill.
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“, his former employer shall be under an
obligation to reinstate him i his former
employment on terms and conditions
which are not less favourable to him that
those to which he was entitled before he
wds called up for national scrvice ™
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SHRI K. C. PANT : Sir, I am very happy
that this Bill hes received support from all the
hon. members who spoke...

SHRI BHOGENDRA JHA : Not all the
members

SHRI K. C. PANT ; 1 thought, all the

merabers supported it. Mr. Daga's support,
he said, should be assumed, That was my

vnderitanding of his speech,
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A few suggestions have been made and.
some of these suggestions are very useful once,
1 do not want to reiterate the objectives of the
Bill which I have already spelt out. On the
face of it, I can understand the feeling of
surprise that, whereas on the one hand we
bave so many unemployed engincers and
doctors, on the other hand we should require
to bring forward a Bill of this nature in order
to ensure that our national security, the essen-
tial national services or projects, do not suffer,
As, 1 think, Mr. Chatterjee said, there is an
anomaly in this, I think, we have to accept
the fact that there are unemployed engineers
and doctors, but they are not willing to go in
for service in the army or, as has been men-
ticned, m far-off and difficult places, in rural
arcas, where perhaps the facilities and ameni-
ties of towns are not easily available. This is
a fact that has to be taken note of. I person-
ally think that, whether itis anomalous or
not, actualiy this Bill will serve both the
purposes ot providing engineers and dociors
for purposes of security and nafonal develop-
ment and alvo of relieving unemployment. 1
have taken note of the fact that most of the
hon. Members who spoke referred to the need
for giving prefcrence or priority to the unem-
ployed engineers and doctors in the matter of
applying this Bil and calling up enhistments.
1 think that is a point that is well taken and,
as a matter of fact, we do intend, whie
drawing up the Rules, to give priority and pre-
ference to the uncmployed engineers and
doctors. That would be logical in the situa-
tion, It would relleve the unemployment
problem and 1t will also take care of the
pational needs. That is the proper and
rational way of going about this problem and
that is whei we also propose to do,

33

There was some reference to the fact that
the Primary Health Centres do not attract
doctors and do not have the facilitics and,
therefore, conditivns should be created under
which willingly doctors would go to these
areas. Now, this is in a sense a ressonable
proposition. But, s it practical 7 Is it
practical to think that overnight we will be
able to bring the same facilities to all our rural
areas that are available to our towns &nd
cities 7 Is that a practical proposition ? And,
if it is not practical, then, shall we Bot provide
these out-of-the-way places snd rural arcm
with doctors and with necessary medical facili-
ties until such time a8 we can cresis such
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conditions where doctors would like to go 7
I don’t think that is a proposition which can
be accepted. Therefore, it is necessary to
have this kind of national service because we
simply cannot afford not to extend to modern
medical faciliiles to our rural areas. As 1
have mentioned in my statement, even to-day
under this PHC Scheme, what is the ratio ?
The ratio is one doctor to a population of
about 50,000 or one Primary Health Centre to
a population of one lakh. What kind ofa
ratio is that if one considers the importance
of Improving the health of our people under
modern conditions ? This practical aspect one
has to take into account.

The other point that was raised was as to
why we have not specified various services in
the definition of National Service itscif The
reason is that we would lhike this to remain
flexible. The couditions change and as condi-
tions change, we have to see to it that which-
ever area of the nation requires the services of
these specialised people should be able to pro-
cure their services. To day Nagaland may bz
in ne d of doctors and engincers, Tom rrrow
some other area may be in need of doctors
and engineers  Similarly, to-day, it may be
a question of dams. Tomorrow, it may be
some other question and I think it is quite
possible that in a couple of years’ time wc may
not have this problem of unemployinent of
engineers on our hands on the scale on which
it is to~-day. So, it is a changing dynamic
situation and in this dynamic situation it is
very difficult to make out any exhaustive list
and put 1t in the definition clause and that is
the reason why we hava not attempted to do
that and we have kept it flexible so as to answer
to the changing needs,

There was some re erence to whether or
not these pcople would be given travelling
aliowances when called for entistment. They
will be given these travelling allo.vances aad
the Bill has provided for it.

There was some reference to the penally
clause It is a panaity clause which is common
in many othe emactments, It says ‘upto three
yoars or upto Rs, 1000 or both’, It does not
lay down the minimum It lays down the
maximum.

Then, my hon fri nd Shri Sompath
Chatterjee made magy useful sugpestions. 1
would tike to plead with him when 38 sayy
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that the conditions may not be aitractive in
the rural areas. 1would like to request him
to consider this, Would he not like our
young engineers and doctors to think not in
terms of their awn comforts, their own facili-
ties and amenities, but also think in terms of
the needs of the nation, the requirements of
the rural areas, the requirements of develop-
ment, and to take up the opportunity offercd
to them not as a compulsion, but welcome it
as an opportunity to serve the country, to
make acquaintance of the areas which they
would not have otherwise seen, to see mother
India in her natural habitat ? Would that not
be something worth doing for its own sake ?
I not that the kind of spirit that we have to
generate amongst our y ung doctors and
engineers ? [ think this Parliament at least
must give a lead in these matters and instead
of emphasising on the difficuliies of the situa-
tion, it is a challenge of the nation that has
to be faced, the requirements of the country,
the nceds of the country and our countrymen
I think this gives an apportunity for young
men to mahe their contribution to national
development and national security.

He said that the post offered should
correspond (o the qualifications of doctors or
engineers ; otherwise we cannot get the best
out of them, I agrec with him on that. But
in any emergency it may not always be possible
to be very meticulous in matching qualifications
to the posts. But certainiy the employing
agencies who have to make regular paymenis
to these doctors and engineers would like to
get the best out of them and if that is possible
while framing rules to make any provision, I
shall have that examined,

On the question ¢ emolument, he said,
they should not get less than what they were
getting in their previous employment. Now,
the House knows very well that many people
in private employment, engineers and doctors
etc, may be getting very high salaries, I do
not think it would be right to distort the entire
salary structure of & national service effort by
inttoducing salary scales to the point of dis-
crimination between one person and another
because, if that happens, the whole national
service concept would evaporate. Can we
have different salary and different grade to
different psrsons doing the same job, simply
becauso they want the same salary that they
got in their previous jobs ? If the analogy
is carried to sbsrpdity, unemployed worker
sbould not get snything at all...
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SHRI SOMNATH CHATTERIJEE : That
is no analogy., Otherwise there will be a
tendency to avoid. Human nature as it is.

SHRI K. C. PANT : That is why I said,
when carried to absurdity. The important
point is, unemployed engineers and doctors
should get the first chance ; if thcy come for-
ward and get the first chance this problem
will not arise. This can arise only when a
situation or emergency arises in which we need
much larger number of persons than are
available. I had mentioned some figures earlier
and from the figures you will sec that on the
live registers today there are sufficient numher
of doctors and engineers who are not neces-
sarily seeking employment, because some of
those people on the registers are already em-
ployed but they want to improve their chances
and they want to better their prospects, and
therefore they also get themselves registered.
But keeping that apart, there are suffiiant
numbers on the live registers to the able 1o
meer what appear to be the national require-
ments.

My hon. friend and also some others made
a point that when these engineers and doctors
were  reinstated they should not Jose. He
made a reference to sub clause 7(a) which
5ays @

*“The occupation in which and the terms
and conditions under which a qualified
person may be reinstated after complction
of the national service shall not be less
favourable to him than those applicable
to him, had his employment not been
interrupted by reason of being called up
for national service "’

It is very clear from this that he should

not lose,

SHRI SOMNATH CHATTERJEE: BRut
there is an ambiguity.

SHRIK. C. PANT : Onc has also to
take into account 7(b), which says :

“In determining the terms and conditions
of reinstatement of the former employee,
regard shall be had to the additional ekill
and experience acquired by such employee
in the cotirse of his employment in the
national kervice."”
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In other words, over and above what he would
have got, had he remained in conmtinuous em-
ployment, there is this additional factor that
should be borne in mind in fixing the terms
and conditions,

SHRI SOMNATH CHATTERIEE: Itis
quite true that it might be so construed that
he would get all the benefits. But would it
not be better to make it clear that he would
get the higher pay scales which he would have
otherwise got if there had been promotion, or
he would get the increase in allowances etc,
which he would have got otherwise ? Nobody
can be treated to have been nationally promo-
ted alter four years, But he should get the
benefit of it. That is why I want to have that
made clearer.

SHRI K. C. PANT : That is my handi-
cap in dealing with a lawer. I think purely as
a layman that the phrase ‘the terms aad condi-
tions which would have been applicable to
him, had his employment not been interrupted"
is a very clear statement of intentions. But
if there is any possiblity of improving that
under the rules and rcgulations, I shall have
that examined

Some mention was made about the desira-
bility of providing some kind of employment
to these professional people after either services
were no longer required in the national service
scheme. The intention 18 laudable. I would
have been very happy if I could have given
this assurance, But the House will realise
that it is not possible to give some such assu-
rance. This is nota compulsory employment
scheme Thisis a national service scheme
and it is in the nature of a mnational service,
and after a certain period of time, after
national service has been rendered, these per-
sons go back to their old jobs or they goto
new jobs. But when Shri Somnath Chatterjee
says that Government should favourably consi-
der their re-employment wherever it is possible
in other departments and so on, I think that
is & correct approach, and I think that these
people who have put in three or four years of
national service should be considered praferen-
tially for re-employment in other dopartments,
In somewhat a manner similar o what we have
had for the ECOs. Some such approach
could be made for these persons also, This
would require examination, and I shall get it
cxamined, But with the imiention of the
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suggestion, I am certaioly in agreement, The

feasibility will have to be examined.

Shri M. C Daga’s philosophical discourse
does not require any comment, Particularly,
when Shri Shashi Bhushan started discussing
it—I think he has gone out now...

SHRI M. C. DAGA : Why this compul-
sory service 7

SHRI K C. PANT : Anyway, a point
was raised that Shei M C. Daga did not
support the Bill, but I think my impression is
that he wanted it to be assumed that he was
supporting the Bull

Shri Bhogendra Jha had raised these very
points, to which I have already referred He
has only raised one additional point that a
High Court judge is not necessary n this
committee 1 would have thought that a
High Court judge would have been welcomed
by him because it would ensure fairncss and
proper interpretation of the law. It will give
a certain status to this Commuttee in dealing
with employing agencies.

Shri Shashi Bhushan has welcomed and
supported the measure. I do not think there
are any other points to be answered.

SHR! SOMNATH CHATTERJEE : What
about the proviston for appeal 7 How can
there be appeal only on a question of law if
it is & question of fact ?

SHRI K. C. PANT : It will be a provigion
that will not be much used.

SHRI SOMNATH CHATTERIJEE : If
the intention is to provide for appesl, it could
be made an effective provision

SHRI K. C. PANT : Itisa quasl-judi-
cial body presided over by a High Court Judge
or & person who is qualiied to bea High
Court Judge. If we provide too facile a
possiblity of appeal, the whele machinery may
get clogged up.  There has to  be some safe-
guard against the kind of situation arising
when & number of writ petitions are filed in
High Courts, We do oot want to make it
too casy ; we also do not want to bar the way
for an individual jf he f2els that his rights are
not being legally protected, 1If we do not
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provide a screening machanism, there may be
thousands of cases going up in appeal and
then it would be very difficult 1o work it.

MR. CHAIRMAN : The question is :

“That the Bill to provide for the registra-
tion of qualiied persons and for the
rendering of national service by such per-
sons and for matters connected therewith,
be taken into consideration.”

The motion was adopted
Clause 2—(Definitions)

SHRI R. V. BADE (Khargone) : I beg to
move ;

Page 2,—afler linc 18, jrsert—

“(ii) is an architect or is of able
body and has attained eighteen years
of age.” (1)

The Minister has just said that national
service means scrvice in  the defence of India
civil defence, or the efficient conduct of military
operations etc. Then in (I) (ii) it is said :

*has obtained or has passed an examina-
tion which entities him to obtain, a degree
of a University or its equivalent qualifi-
cation in any branch of engineering or
technology or both.”

It is applicable to engineers and doctors,
Since it is national service, it should include
all and T want it (0 be applicable to all, There-
fore 1 have ‘is of able body and has attained
18 years of age.” | want to make it applicable
to architecis and others. When the Bangladesh
liberation was on, our architects helped in
building bridges etc. It should therefore also
apply to architects and others above 18 years
of age.

SRI K. C. PANT : It is news to me that
architects help in constructing bridges. The
amendment s strangely worded. It says : is
an architect or is of able body and has attained
cighteen years of age’. The two things are
unconsected, T can understand this saying that
all petsotis above I8 should be
included. t to introduce architects heré
scems to be uynnecessary, But you want every-
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one to be included. You want national conscrip-
tion Architect is included in that, I do not
know why this particular phraseology is used.
I think that would be outside the scope and
objectives of this Bill, This is not a national
Conscription Bill This is only a National
Service Bill with limited objectives.

MR. CHAIRMAN : Are you pressing your
amendment ?

SHRIR. V. BADE : Yes,

M CHAIRMAN : I shall put the amend-
ment to the vote of the House,

Amendment No. 1 was put and
negatived

MR. CHAIRMAN : The question is :
““That Clause 2 stand part of the Bill.”
The motion was adopted
Clause 2 was added to the Bill

Clauses 3 to 7 were addcd to the Bill

Clause 8—(Power of Central Goverrment
to require any employer to release quali-
fied persons,)

MR. CHAIRMAN : There are amend-
ments Nos, 2 and 3 to clause 8, Mr, Bade, if
you are going to speak on every amendment,
that is your right and [ cannot deny it, but
then this Bill will not be passed today.

SHRI R. V. BADE : Wc have passed the
two previous Bills without much discussion,
within a few hours.

MR. CHAIRMAN : There is a haif-hour
discussion on sugar,

SHRI R. V. BADE : Justice should be
done to the Bill, Sir,

MR, CHAIRMAN : [ would ike to hawe
the opinton of the House. It will take five o
deven mibutes more to finish this Bifl, I the
House agrees, 1 can continve with this B 1y,

SOME HON, MEMBERS ; Yes,
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MR. CHAIRMAN : Yes ; Mr. Bade may
say a fow words, on both his amendments

SHRIR. V, BADE : They can be taken
up tomorrow,

MR. CHAIRMAN : No:
agreed to pass it today,

the House

SHRIR. V. BADE : I move :
Page 4, line 29, gfter *'sufficient™ inseri—
“and reasonable” (2)

Page 4, line 29, after “'cause insert—*or
on medical ground.” (3)

My amendment No 2 is to clause §(5),
which says, “If any employer fails without
sufficient cause to comply” etc Here, 1 want
to add “and reasonable” after the word
“sufficient ™ If the emp'oyer fails to comply
without sufficient and reasonable cause, then
the punishment may be given This amendment
should be considered by the Government,

My second amendment to this clause,
namely, amendment No 3, secks to add the
words “or on medical ground” after the word
“‘cause™, I want that the hon, Minister should
see that where there 18 sufficient cause as con-
ceded by the courts, or on medical grounds,
the employer fails to comply, he shall be puni-
shed. My amendment covers both legal and
medical grounds. Therefore, I have moved
these ameddments in order to make it more
clear ; or, the hon, Mumister should give a
promise that, with due consent, whether 1t is
on medical ground or if there 18 sufficient and
reasonable cause, action will be taken. Thus
should be considered by the Government .

SHRI1 K. C. PANT : “Sufficlent” covers
“peasonable,” Therefore that Is not necessary.
Then, about his amendment—"or on medical
ground”, “if an employer, without sufficient
and rcasonable causs or on medical ground”
would mean that if the employer is il the
employee does not go, That is the only con-
struction you can put on this amendment. I
do not think that is the intention of Mr. Bade.
But that is the only comstruction that cun be
put. I think he himsell will agree that is not
what ho means
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MR. CHAIRMAN : Does the hon. Mem-
ber press his amendments,

SHRIR. V., BADE : I do not want to
press them,

MR. CHAIRMAN : All right ; they are
withdrawn,

Amendments Nos 2 and 3 were, by leave,
withdrawn.

MR. CHAIRMAN : The question is :
“That Clause 8 stand part of the Bill."”
The motion was adopted
Clause 8 was added to the Bill
MR CHAIRMAN : There are no amend-

ments to clauses 9 to 14, 1 shall put Clauses
9 to 14 to the vote, The question s :

“That Clauses 9 to 14 stand part of the Bill'

The motion was adopied
Clauses 9 to 14 werc added 1o the Bill

Clause 15—(Salary, v ages, etc, and travel-
ling allowances to be paid 10 persons
enlisted for national Service.)

MR CHAIRMAN - Clause 15, There is
amendment No 4 by Shri Bade.

SHRIR V.BADE : I move :
Page 9, afler lino 28 insert—

‘46) If a qualiied person is un-
employed on the termination of his
national service the  Ceatral
Government shall give him sultable
employment according to his qualifi-
cation." (4)

i want to say a few words on this amend-
meat,

A fow minutes before, my Iriend Mr.
Somnath Chaterj¢e also pressed for the same
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thing and the hon. Minister says that it will
be considered at the time of framing the rules.
I do not know why they should be so siingy,
why they could not express ia specific terms
that he shall be given switable employmens. I
do not know why they should be so greedy in
not having this cleared in the clause itself,
18brs.

SHRI K. C. PANT : It will depend upon
the number of jobs available and a number of
other factors at that time. [ am in sympathy
with the sentiment behind this amendmeat.
Butas 1 explained carlier, [ cannot give a
guarante: that each and everyone shall be
employed.

MR. CHAIRMAN : I shall put amend-
ment No 4 to the vote of the House,

Amendment N. 4 was put and negatived.
MR. CHAIRMAN : The question is :
“That Clause 15 stand part of the BilL"

The morion was adopted.

Clause 15 was added 1o the Bill.
Clauscs 16 to 38, Clause 1, the Enacting
Formul: and the Title were added
to the Bill.

SHRI K. C. PANT : Sir, I beg to move !
“That the Bill be passed.”
MR, CHAIRMAN : The question Is :
“That the Biil be passed.”

The motion was adopted.
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“might have been substantial profits.”
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[SHRIMATI SHEILA KAUL In the Chair.]

fer o wgR § ¢

“We ate considering the whole guestion
now to make long term policy.”



